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ORDER

1. This complaint has been filed by the complainant/allottee under section

3l ofthe Real Estate (Regulation and Development) Act,2016 (in short,
the Act) read with rule 28 of the Haryana Real Estate (Regulation and

Development) Rules,2017 (in short, the Rulesl for violation of section
11(4)[a] ofthe Act wherein itis inter alia prescribed that the promoter
shall be responsible for all obligations, responsibilities and functions

under the provision of the Act or the Rules and regulations made

thereunder or to the allottee as per the agreement for sale executed

inter se.
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A. Unitand proiect related details

2. The particulars of unit details, sale consideration, the amount paid by

the complainant, date of proposed handing over the possession, delay

perlod, if any, have been detailed in the following tabular form:

S. No. Heads lnformation
1. Proiect name and location 'Capital Gateway, Sector-1 1 1, Gurugram
2. Project area 10.462 acres

3. Nature of the project Residential

4. DTCP license no. and
validity status

34 of20ll dated 16.04.2011valid upto
L5.04.2024

5. Name of licenscc KNS lnfracon Pvt. Ltd. and others

6. REM registered/ not
registered

Registered vide regd. No. 12 of 201.8
dated 10.01.2018

7. Unit no. 2 03, 2"d floor, tower B

(pg. 24 of complaint)
8. Date of execution of

buyers' agreement
2-t .08.201,7

[pg. 21 of complaint)
9. Payment plan Construction linked

10. Total sale consideration Rs. 1,46,55,178l-

(pg. 24 of complaint)

11.

12.

Total amount paid by the
complainant

Due date of delivery of
possession as per
possession clause 2.1
(within 48 months from
the date of sanction of
building plan which is
07 .06.2012)
(Grace period of 6 months
is not allowed)

Rs.93,00,000/- (as
dated 31.03.2024
application dated
admitted by the
complainant vide
16.L0.20241

07.06.201-6

per ledger account
at page 3-4 of
09.10.2024 and
counsel for the

proceedings dated
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13. 0ccupation certificatc t'lot outitn
1-4. 0ffer of possession Not offered

15. Legal Notice for refund 01.04.2019
(Annexure

Facts ofthe complaint

The complainant has made the following submissions: -

That vide flat buyer agreement dated 21.08.201 7, the complainant was

allotted a flat bearing no. B-203, admeasuring 2102 sq. ft, 2nd Floor,

Tower-B in the project ofthc respondcnt named "Capital Gateway", at

Sector-111, Gurugram for a total sale consideration of

Rs.l,46,55,178 /- against which the complainanthas paid an amount of

Rs.1,29,50,000/- from time to time as per the demands of the

respondent.

That the respondent demanded more amount from the complainant

without reaching to thc milestonc of the construction and forced him

to take home loan from bank. Thc complainant, under pressure of the

respondent took loan a sum of Rs.1,0i1,50,000/- from the bank which

was directly paid to the respondent.

That the complainant was not in condition to took this huge amount of

loan from the bank for making a payment to the respondent, but the

respondent requestcd that it will pay EMI of loan amount till the

possession of flat, and the complainant left with no choice agreed for

this request and avail loan from the bank, but the respondent fail to

make regular payment of EMI and stop making payment of EMI last 4-

5 months.

That due to unprofessional attitude and malafide intention of

respondent, the complainant is facing various legal proceeding and

ed

B.

3.

I,

II.

Iu.

IV.
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trauma with the bank due to no-payment of EMI and not able to

concentrate on his work. That the bank also sent a notice for recovery

and invocation of tripartite agreement to the respondent and

requested it to invoke the said tripartite agreement and arrange to

make the payment of complete loan amount, but the respondent never

bother to respond to the bank to close the said loan amount.

That as per clause 2 of the agreement, the possession of the unit was

to be handed over within 24 months from the date of execution of the

said agreement, but the construction work is very slow, and it is not

looking to be complete within 2 year or near future.

That due to the above said reasons, the complainant has no option

other than cancelling his booking and take refund with interest from

the respondent. Therefore, the complainant sent a legal notice dated

2A.03.2019 through his advocate for the refund of paid-up amount

with interest, but the respondent chooses not to reply to the said legal

notice.

That in view of the above said facts and circumstances of the case, the

complainant is seeking refund of his paid amount with interest.

Relief sought by the complainant:

The complainant has sought following relief(s);

I. Direct the respondent to refund the paid-up amount alongwith
interest.

II. Direct the respondent to refund the loan amount to the bank.
tll. Direct the respondent to pay litigation cost.

Reply by the respondent.

The respondent has contested the complaint on the following grounds:

That the respondent had applied for environment clearance on

20.70.201L. However, the decision and issuance of certificate to the

promoter/developer renraiucd in abeyancc for a long time due to
Page 4 of 17
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lll.

lv.

sudden demise of the Chairman of Environmental Impact Assessment

IEIAJ Committee in an uirfortunate road accident. The developer

finally got the environment clearance on I 7.06.2 013. Owing to this, the

construction work of the project itselfstartcd late.

That the respondent had applied for the revision in building plans of

the said project before the appropriate authority. However, for no fault

of the respondent, the plans were approvcd by the department only

after a delay of2 years. 0wing to this, the construction ofproject could

not be started in a timely manner.

That the complainant in the present case is not a consumer rather an

'investor' who falls outside the purvicw of the Act, 2016 more

specifically in view of the preamble of the Act, 2016 which states to

protect the interest of th e consumers.

That on 21.08.2017, the flat buyer's agreement was executed between

the parties, wherein flat bearing no.203, 2, Floor, B Tower was

allotted to the complainant.

That the structure of the said pro,ect in question is complete.

Moreover, it is pertinent to state that the rcspondent has initiated the

process for obtaining occupation certificate for phase-l of the said

project as all the construction and development activities are

complete.

That for the reasons beyoncl thc control of the respondent, the said

project has been delayed. As a matter of fact, economic meltdown,

financial crisis, delay in granting sanctions and approvals from the

concerned government departments, sluggishness in the real estate

sector, increase in cost of construction, default by allottees in making

timely payments, multiple disputes bctween the workforce, labour

and contractors resulting into shortage of labour and workforce and
Page 5 of 17
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change in contractors, non-avajlability of sufficient water for

construction due to restrictions imposed by local administration,

restricted construction activitics towards protection of thc

environment as directed by the iocal administration and the NGT and

moreover, obstruction in construction due to Covid-19 outbreak are

some of the impeding reasons beyond the control of the respondent.

That simultaneously, thc rcspondent is awarc of the obligations and

duties to complete the said project and that is why promoter

approached the 'SWAMIH Investment Funcl I, of SBICap Ventures

Limited.

viii. That there is no further deficiency as claimed by the complainant

against the respondent and no occasion has occurred deeming

indulgence of the Hon'ble Authority. I.lcncc, the present complaint is
liable to be dismissed.

6. Copies ofall the relevant documents havc been filed and placed on the

record. Their authenticify is not in dispute. Hence, the complaint can be

decided on the basis of these rrndisputed documents and submission

made by the parties.

7.

Jurisdiction of the authority

The authority observes that it has territorial as well as subiect matter
jurisdiction to adiudicate the present complaint for the reasons given

below.

E.l Teritorialiurisdiction

As per notification no. 1/92/2017-1TCp dated 74.12.2017 issued by

Town and Country Planning Department, the jurisdiction of Real Estate

Regulatory Authority, Gurugram shall be entire Gurugram $istrict for

all purpose with offices situated in Gurugram. In the present case, the

project in question is situated within the planning area of Gurugram
Page 6 of17
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District, therefore this authority has complete territorial jurisdiction to

deal with the present complaint,

E.lI Subrect matter iurisdiction
Section 11(4)(a) of the Act, 2016 provides thar rhe promoter shall be

responsible to the allottee as per agreement for sale. Section 11(4) (a) is

reproduced as hereunder:

Section 71

(4) The promoter sholl-
(a) be responsible for al] abligotions, responsibilitjes and functrcns
under the provisions of this Act or the rules ond regulotions made
thereunder or to the. alloLtees os pet the ogreement for sale, or to
the associaLion ofallattees, as the case mdy be, till the conveyonce
ofall the apartments, plots or buil.lings, os the cose may be, to the
allottees, or the common areas Lo the ossociaLion oJ ollottees or the
competent quthoriq,, os Lhe cose may be;
Section 34-Functions of the Authoriqt:
344 of the Act provtdes Lo ensure compliance ol the obligotions
cast upon the promoters, the allottees ond the real estate dgents
under this Act and the rules and regulotions made thereunder.

9. So, in view of the provisions of the Act quoted above, the authority has

complete iurisdiction to decide the complaint regarding non-

compliance of obligations by the promotcr.

F. Flndings on the obiections raised by the respondent.

F. I Obiection regarding the complainant being investor.

10. The respondent has taken a stand that thc conrplainant is an investor

and not a consumer. Therefore, he is not entitled to the protection of the

Act and is not entitled to file the complaint under section 31 of the Act.

The respondent also submitted that the preamble of the Act states that

the Act is enacted to pi otect the interest of consumers of the real estate

sector. [t is important to stress upon the definition of term allottee

under the Act, the same is reproduced below for rcady reference:

"2(d) "ollottee" in relotion to a reol estote project meons the person to
v)hom a plot, apartmenL or building, as the case may be, hos been
allotted, sold (whether as t'reehold or leosehold) or otherwise

Complaint No. 4840 of 2022
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transferred by the ptomoter, an(l includes the person who
subsequently ocquires the soid ollotment through sole, tronst'er or
otherwise but does not include a person to whom such plot,
oportnent or building, us the cose moy he, is given on rent;"

ln view of above-mentioned definition of "allottee" as well as all the

terms and conditions of the agreerrcnt, it is crystal clear that the

complainant is an allottce as the subject Ilnit was allotted to him by the

promoter. Further, the concept of investor is not defined or referred in

the Act. Moreover, the Maharashtra Real listate n ppellate Tribunal in its

order dated 29.01.2 019 in appeal no.0006000000010557 titled as M/s

Srushti Sangom Developers Pvt. Ltd. Vs. Sarvopriya Leasing (p) Lts.

And anr. has also held that the concept of investor is not defined or

referred in the Act. In view of the above, the contention of promoter that

the allottee being investor is not entitled to protcction ofthis Act stands

rejected.

F.ll Obiections regardiug force maieure.

11. The respon de nt/prom o te r has raised the contention that the

construction of the tower in which the unit of the complainant is

situated, has been delayed due to force majeure circumstances such as

delay on part of govt. authoritics in granting approvals and other

formalities, shortage of labour force in the NCR region, ban on the use

of underground water for construction purposes, default by allottees in

making timely payments, various orders passed by NGT, major spread

of Covid-19 across worldr,r,idc, etc. Howcver, all the pleas advanced in

this regard are devoid of merit. First of all, the possession of the unit in

question was to be offered by 07.06.2016. Moreover, time taken in

governmental clearances cannot be attributed as reason for delay in

proiect. Further, the events alleged by the respondent do not have any

impact on the project being developed by the respondent. Furthermore,

v
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some ofthe events mentioned above are of routine in nature happening

annually and the promoter is required to take the same into

consideration while launching the project. Thus, the

promoter/respondent cannot be given any leniency on based of

aforesaid reasons and it is well settled principle that a person cannot

take benefit ofhis own wrong.

F.ll Obiections regarding maintainability of complaint.

12. The counsel for respondcnt vide writtcn subntissions dated 04.09.2024

has raised his contention that the complainant has no locus-standi in

the matter as he has not paid a single penny from his pocket for

purchase of the unit in question. Further, the complainant vide

agreement to sell dated 20.09.20L7 executed between the parties and

one M/s Geemed Land and Building Developers Pvt. Ltd. has already

sold the unit in question to M/s Geemed l,and and Building Developers

Pvt. Ltd. The respondent has submitted that the complainant has

submitted five cheques bearing nos. 684008, 684004, 684009, 684010

and 684005 amounting Rs.30,00,000/- to the respondent towards part

payment of the sale consideration against which it has issued receipts

bearing nos. 8810, 8848, 8849, 8851 and 8856 respectively to him. The

complainant initially holds cncashment of aforesaid cheques stating

that his account got blocked due to KYC issue. However, later on he had

taken back those cheques quoting that he will issue fresh cheques of

another bank account. The Authority observes that although the

complainant has not invcstcd a singlc penny from his bank account, but

it is an admitted fact that thc complainant has paid an amount of

Rs.93,00,000/- through bank loan to the respondent towards the unit

in question and as per the record the loan account of the complainant

has not been closed till date and thc anrount still lies with the

(;ompl.rint No. 4840 of 2022
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respondent. Moreovel as far as objection w.r.t maintainability of
complaint on the ground of agreement to sell dated 20.09.2017 is
concerned, the Authority observes that vide proceedings dated
1,8.L0.2023, the Authority after hearing both the parties at length has

already held the complaint maintainable as there was no sale
consideration mentioned in the said agrecment to sell d atedZO.Og.2O77

and no transfer paper of possession has been handed over by the
complainant. Further, it is evident from the rccord that no such sale
deed has been executed as stipulated in the said agreement and the
property still stands in the name of the complainant. In view of the
above, the obiection of the respondcnt w.r.t maintainability ot
complaint stands rejected.

G. Findings on the reliefsought by the complainant.
G. I Direct the respondent to refund the paid-up amount alongwith

interest.
G.ll Direct the respondent to refund the loan amount to the bank.

13. The complainant intends to withdraw from thc proiect and is seeking

return of the amount paid by him in respect of subject unit along with
interest at the prescribed rate as provided undcr section 1g(1) of the
Act. Scc. 18( 1 I of the Act is reproducerl bclow for ready reference.

"Section 7B: - Return olomount and compensation
1B(1)_ U the pron)otcr fails to coitplcte or is unqble to gtve
possession ofon oportmenL, plot, or buildinq.
(a). in accordonce with Lhe Lerms ofthe Ltgreenent for sale or, os the
case may be, duly completed by the doLe specilied therein; or
[b). due to dis@nLinuance o]'his business cls .r developer on occount
of suspension or revocotion af the registrcttian unde; this Act or t'or
any othet reoson,
he shqll be lioble on demand to the allottees, in cose the allottee
wishes to withdraw Jrotn the project, wiLltouL prqutlice to ony other
remedy ovoiloble, to return the omount received by'him in
respect of thot oportment, plot, building, as rhe cosi may be,
with interest at such rate as nqy be prescribed in this iehalf
incluc!tng compensoLion in the manner os pr.)vt(teLl under this Acc:

Complaint No. 4840 of 2022
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Provided that where on allattee does naL inLenLl to withdrow from
the project, he sholl be poid, by the promoter, interest for every
month of delay, till the handing over of the possession, ot such rate
as may be prescribed."

14. Clause 2.1 of the apartment buycr's agreement dated 21.08.2017 [in

short, agreemcntl providcs for handing ovcr of possession and is

reproduced be)ow:

2.1 Possession
"Subject to clause 9 or ony aLher circumstances not antictpoted ond beyond
control ol the first porty/conJorming party qnd ony restroints/restrictions
from any court/outhorities and subJect Lo the purchaser having complied
with all the terms of this ogreement including hut not limited timely
poyment of totol sale considetation ond stamp duty ond other charges and
hoving complied with oll provisions, formolities documentation etc. as
prescribecl by the first pdrty/conforming porty proposes to handover
the possession of the lat to the purchoser within opproximate period
of 48 months from the dqte oI sanction of building plqns oI the sqid
colony. The purchaser agrees and understands thqt the rirst
party/conlorming porty shqll be entitle.l to o groce period of 180 dqys
after the expiry of 48 monLhs for opplying and obtaining OC in respect
oJthe colony from Lhe concented authorily..."

( Il tJ) p llCt\i s sLt p plitti )
15. At the outset, jt is relevant to comment on thc prcset possession clause

ofthe agreement wherein the possession has been subiected to all kinds

of terms and conditions of this agrecment and application, and the

complainant not being in default uncler any provisions of these

agreements and compliance with all provisions, formalities and

documentation as prescribed by the promoter. The drafting of this

clause and incorporatioll of such conditions arc not only vague and

uncertain but so lreavily loaded in favour of thc promoter and against

the allottees that even a single default by the allottees in fulfilling

formalities and documentations etc. as prescribcd by the promoter may

make the possession clause irrelevant for the purpose of allottees and

the commitment date for handing over possession loses its meaning.

The incorporation of snch clause in the buyer's agreement by the

promoter is just to evade the liability towards tirnely delivery ofsubject

int No.
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unit and to deprive the allottees of their right accruing after delay in

possession.'fhis is just to comment as to how the builder has misused

his dominant position and draftcd such mischievous clause in the

agreement and the allottees are left with no option but to sign on the

dotted lines.

Due date of possession and admissibility of grace period: The

respo ndent/ pro nt otc r proposcd to hand over tlr c possession of the said

unit within a period of 48 ntonths lrom the date of sanction of building

plans. The building plans were approved on 07.06.2012. The said

possession clause incorporates qualified reason for grace

period/extended period of6 months. Since possession clause 2.1 ofthe

BBA incorporates qualified reason which provides a pre-condition that

the entitlement of said grace period of 6 months is dependent of the

situation of respondent applying for or obtaining occupation certificate

from the competent Authority but as per the given facts it has failed to

apply for occupation certificate to the competent authority within the

stipulated timc. Accordingly, thc authority lirerally interpreting the

same and disallows this gracc pcriod of 6 months to the promoter at

this stage (inadvertently grace period of 6 months was allowed in

proceedings dated 24.07 .2024). 'l herefore, grace period of six months

as per clause 2.1 of buyer's agreement is disallowcd and not included

while calculating the due date of handing over of possession. Hence, the

due date for handing over of possession contes out to be 07.06.2016.

Admissibility of refund at prescribed rate of interest: The

complainant is seel<ing rcfund of the amount paid by him at thc

prescribed rate of interest in respect ol the subject unit with interest at

prescribed rate as provided under r-ule 1 5 of thc rules. Rule 15 has been

reproduced as under:
Page 12 of 77
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Rule 7 5. Prescribed rote ol interest- IProviso to section 12, section 18
and sub-section (4) qnd subsection (7) of section 191

U) For Lhe putpose ol proviso La section 12, section 18; and sub-
sections (4) and (7) ol section 19, Lhe tnLerest ot the rate
prescribed" shall be the StaLe I)onk of lnclio htghest marginol cost
of lending tdLP ' 2aa :

Pravidecl thot in cqse the StuLe llank of lndia marginol cost
af letlding rcLe IMCLR) is noL in use, it shal] be replaced by such
benchmark lending rates \uhich the State Bonk of lndia may fix
Jrom tinte to time for lendina to Lhe qenerol public.

18. The Iegislature in its wisdom in the subordinate legislation under the

provision of rule 15 of the rules, has dctermined the prescribed rate of

interest. The rate of intcrest so detennined by the legislature, is

reasonable and if the saicl rule is followcd to award the interest, it will

ensure unifbrm practice in all the cases.

19. Consequently, as per website of the State Bank of India i.e.,

https;//sbi.co.in, the marginal cost of lending rate [in short, MCLR) as

on date i.e., 23.10.2024 is 9.10%. Accordingly, the prescribed rate of

interest will be marginal cost of lending rate +Za/o i.e.,l1.loo/o.

20. On consideration of the documents available on record as well as

submissions made by the parties, the authoriry is satisfied that the

respondent is in contravention of the section 1 1 (4 J(a) of the Act by not

handing over possession by the due date as per the agreement. By virtue

ofclause 2.1 ofthe buyer's agreement executed between the parties, the

possession of the subject apartment was to be delivered within a period

of 48 months from date of sanction of building plans. The date of

sanction of building plan was 0 7.06.2 01 2. Further, the grace period of 6

months is disallowed for the reason quoted above. As such the due date

of handing over of posscssion comes out to be 07.06.2016. The

authority is of the view that the allottee cannot be expected to wait

endlessly for taking possession of the unit which is allotted to him and

Page 13 of 17
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for which he has paid a considerable amount of money towards the sale

consideration.

21. Keeping in view the fact that the complainant/allottee wishes to

withdraw from the project and is demanding return of the amount

received by the promotcr ilt respect of the unit with interest on failure

ofthe promoter to complets or inability to give possession ofthe unit in

accordance with the terms of agreement for sale or duly completed by

the date specified therein, the matter is covered under section 18(1) of

the Act of 2016.

22. The occupation certificate/completion certificate of the proiect where

the unit is situated has still not been obtained by the

respondent/promoter. The authority is of the view that the allottee

cannot be expected to wait endlessly for taking possession of the

allotted unit and for which he has paid a considcrable amount towards

the sale consideration and as observed by IJon'ble Supreme Court of

India in Ireo Grdce Realtech Pvt. Ltd. Vs. Abhishek Khonna & Ors.,

civil appeal no. 5785 ol2019, decided on 17.07.2027:

".... The occupotion cerlificdte ls not ovoiloble even dr on dote, which
cleorly amounts to deJiciency of service. The qllottees cannot be
macle to woit indel'initely for possession of the apartments qllotted
to them, nor can they be bound to toke the oportments in Phose 1 of
the project......."

23. Further, the Hon'ble Supreme Court of lndia in the cases ol Newtech

Promoters ond Developers Private Limited Vs Stote of U.P. and Ors.

(supra) reiterated in case of lvl/s Sana Realtors Private Limited &

other Vs Union of India & others SLP (Civil) No. 73005 ol 2020

decided on 12.05.2022. observed as under: -

"25. The unquoliJie(l riUht of the olloftee to seek reJind referred
Under Scction 18(1)(a) ond SecLion 19[4) oJ the Act 6 not dependent
on ony contingencies or stipulations thcreof. lt oppears that the
legislature has consciously provided this right ol relund on demond

Page 14 of 17
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os qn unconditional absolute right to the qlloLtee, if the promoter
fails to give possession of the apartment, plot or building within the
time stipuloted under the ternts of the (rgreenent regardless of
unforeseen events ar sLoy orders of the Court/Tribunol, which is tn
either way not ottributoble to the dllotLee/hone buyer, the
promoter is under an obligdtion to refund the amount on demond
with interest at the rote prescribetl by the State Government
including compensaLion in the manner provided under the Act with
the proviso LhaL iJ L|1e ollottee does not wish to h,ithdrow t'rom the
project, he sholl be etlLiLled fbr itltercst for the pcriotl of delay tilt
hon(linp over possessiotl LtL Lhe reta presLribed.'

24. The promoter is rcsponsible for all obligations, responsibilities, and

functions undcr the provisions oI the Act of 2016, or the rules and

regulations made thereun der or to the allottee as per agreement for sale

under section 11(al(a). The promoter has failed to complete or unable

to give possession ofthe unit in accordance with the terms ofagreement

for sale or duly completed by the date specified therein. Accordingly,

the promoter is liable to the allottec, as he wishes to withdraw from the

project, without prejudice to any other remedy available, to return the

amount received by the promoter in respect of the unit with interest at

such ratc as may be prescribed.

25. Accordingly, the non-compliance of the mandatc contained in section

11(41(a) read with section 1B[1) of the Acr on the parr ofthe respondenr

is established. As such, the complainant is entitled to refund of the

entire amount paid by him i.e. Rs.93,00,000/- at the prescribed rate of

interest i.e., @ 11.10% p.a. (the State Bank of India highest marginal cost

oflending rate (MCLRJ applicable as on date +2%o) as prescribed under

rule 15 ofthc Haryana Rcal Estate [Regulation and Development) Rules,

2017 from the date ofeach payment tillthe actual date of refund ofthe

amount within thc timelines provided in rulc i6 of the Haryana Rules

2017 ibid.

Page 15 of 17
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26.

27.
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The respondent shall get the complainant,s loan account closed after
settling the dues with the bank from the above refundable amount and
thereafter, balance if any, shall be refunded to the complainant.
G. III Direct the respondent to pay litigation charges.
The complainant is seeking above mentioned relief w.r.t. compensation.
Hon'ble Supreme Court of lndia in civil appeal nos.6745_6749 of 202"1

titled as M/s Newtech promoters and Developers pvL Ltd. V/s State
oI Up & Ors. (supra), has held that an allottee is entitled to claim
compensation and litigation charges under sections 12,14,1g and
section 19 which is to be decided by the adiudicating officer as per
section 71 and the quantum of compensation and litigation expense
shall be adjudged by the adjudicating officer having due regard to the
factors mentioned in section 72. The adjudicating officer has exclusive
jurisdiction to deal with thc complaints in respect of compensation and
Iegal expenses. 'l herefore, the complainant is advised to approach the
adjudicating oflicer for seeking the relief of litigation expenses.

Directions of the authority
Hence, thc authority hercby passes this order and issues the following
directions under section 37 of thc Act to ensure compliance of
obligations cast upon the pl-omoter as per the function entrusted to the
authority under section 34(0:

i. The respondent/promoter is directed to refund the paid-up
amount i.e. Rs.93,00,000/- received by it from the complainant
along with interest at the rate of I 1.10% p.a. as prescribed under
rule 15 ofthe Haryana I{eal Estate (llegulation and Development)
Rules, 2017 from thc datc of each paynrent rill the actual date of
refund ofthc depositcd amount.
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u.

Complaint stands disposed ol
File be consigned to registry.

Com plainr No.4840 of 2022

The respondent is further dirccted to gct thc complainant,s loan
account closed aftcr settling the dues with the bank from the
above refundable anrount and thc,rcaftcr, balance if any, shall be

refunded to the complainant.

A period of 90 davs is givcn to the respot.ldcnt to comply with the
directions given in this order and failing which legal
consequences would follow.

1l l.

10

30.

HAI
{^ ' t , -
'-_t: I
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Haryan.r Rcal l.:state Reeulalory Authority. rurr*rr#"tf"t
Datedi 2 31 A.2024

(Ashok Sangwan)


